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THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMEMT OF PARLIA-
MENTARY AFFAyIRS (SHRI P. 
VENKATASUBBAIAH): (a) and 
(b). Govt. have not recently ordered 
the prosecuting agencies in the Cen-
tral Bureau of Investigation to with-
draw any case from the courts. 
However, in two cases, where charge-
sheets had been filed by the Govern-
ment of Haryana against Shri Bansi 
Lal, Shri Surinder Singh and others, 
re!ating to (i) demolition of the prO-
perty of Shri Manohar Lal at Bhiv: ani 
and (ii) acquisition of plots by Shri 
Bansi Lal in the names of his dau-
ghters which had subsequently been , 
withdrawn by the State Govt. Pros{~­
cutOf, crIminal revision petitions had 
been filed in Nov. 1979 on behalf of , 
the Central Government gainst the 
order of the trial courts allowing the 
withdrawal of these two prosecutions. 
Subsequent:y, applications for with-
drawal of the aforesaid two criminal • revIsion petitions were made to 1 he 
High Court of Punjab and HarHiJna 
by the Central G(}vernment Stanrii'Ilg 
Counsel on the instructions of the 
Central Government on the 15th Jan., 
1980. The High Court of Haryana and 
Punjab has since. dismis~ed as wIth-
drawn, the tW(\ criminal revision p~ti­
tions in question. 
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Study Committee on Alirarh aDd~ 
J amshedpur Disturbances 

1015. SHRI ZAINUL BASHER: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that thE?>' 
Study Committees sent by the political 
partiE'S and correspondents of most of 
the Newspapers found that RSS was 
behind the last year's communal dis-
turbances at Aligarh and Jamshedpur~ 
and 

( b) whether in view of this and in 
view of the pa.;;t experiellces, Govern-

ment propose to ban R.S.S.? 

THE MINISTER OF STATE IN 
THE :MINISTRY OF HOME AF-
FAIRS (SHRT YOGENDRA ~IAIC­
WANA): (a ) S~me Study commIttees 
sent by political parties tIQ study the. 
situatIon in Aligarh after the com: 
munal riots of October-November, 
1978 had blamed the RSSS for the 
comnlunal riots. 

Government have not received any 
report of the study committees sent 
by political parties to Jamshedpur 
but have seen press reports where 
the RSSS was held responsible by 
them fOr the communal riot in April, 
1979. . 

Government have seen accounts of 
the A1igarh and Jamshedpur riots bj 
various local and special correspon-
dents of some of the newspapers al)~ 
periodicals where RSSS has been 
blamed for these riots. 
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(b) Commissions of Inquiry have 
been appointed by Govts. of U.P. and 
Bihar respectively to inquire into the 
communal disturbances in Aligarh 
and Jamshedpur. The Govt. would 
like to await the findings of these 
two Cooumissions of Inquiry in the 
matter There is no proposal at 
present under Government's conside-
ration for bannin~ the RSS. 
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